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The Lok Sabha met at Eleven o f the Clock 

[M r Speaker « the Chair]

ORAL ANSWERS TO QUESTIONS

Complaints regard mg General Elections 
in States
+

♦341 SHRI JYOTIRMOY BOSU
SHRI SHIV KUMAR SHASTR1

Will the Minister of LAW AND JUS
TICE be pleased to state

(a) the total number of complaints 
received by Election Commissioner and the 
Chief Electoral Officers in the States regar
ding the recent General Elections to the 
Delhi Metropolitan Council and Legislative 
Assemblies and bye elections m U P , and

(b) the nature of complaints received 
and the action taken thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NITIRAJ SINGH CHAUDHARY)
(a) 1433 complaints were received by the
Election Commission and 546 by the Chief 
Electoral Officers of the State of Andhra 
Pradesh, Haryana, Madhya Pradesh, Maha
rashtra, Manipur, Mysore, Punjab and 
Tripura and of the Union territories of 
Delhi and Goa, Daman and Diu The 
particulars of complaints called for from 
the Chief Electoral Officers of the States of 
Assam, Bihar, Gujarat, Himachal Pradesh, 
Jammu and Kasmir, Meghalaya, Rajasthan 
and West Bengal have not yet been received 
and are awaited

(b) A statement containing the nature 
of complaints is laid on the Table of the 
House Wherever the complaints contained 
specific allegations, they were tmmendiately 
brought to the notice of the authorities 
concerned for appropriate action

Statement

Statement containing the nature of complaints regarding the recent General Elec
tions to the Delhi Metropolitan Council and Legislative Assemblies and bye-clection in 
Uttar Pradesh

Nature o f complaints Received by 
Gommission

Received by 
C E 0 's

Omission of names and inclusion of bogus 
names in the electoral rolls 150 ---

Transfer of officers on the eve of elections 38 3
Participation by Government employees in 
elections 270 176
Misuse of Government machinery 59 160
Partisan attitude of Government officers 
employed on election duty. ... 36 54
Printing and publishing objectionable pos
ters, pamphlets etc U
Intimidation and coercion of voters at 
polling stations 70 47
Impersonation by voters. ... 30 1
Disturbance at public meetings and maint
enance of law and order. 419 66
Complaints of other miacellimeoua character 3£Q *»Mnl .. .

i m 546
..................- .....,......  ...... .
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SHRI JYOTIRMOY BOSU : The state
ment is a gross understatement of what has 
happened. In West Bengal, out of 280 
assembly constituencies, in 200 there was 
outright rigging and violence. There is no 
reflection of it in the statement. We can 
produce before you hundreds of ballot 
papers which we have collected from the 
roadside and various other places like 
polling stations and below mattresses. The 
hon. Minister has not only made a gross 
understatement; he has even evaded answe
ring the question. In (b), I had asked 
about the action taken thereon. Since there 
is no provision in the Representation of the 
People Act to remedy such things as taking 
over of booths through violent methods, 
capturing booths, making polling agents 
sign letters saying that everything was done 
peacefully and tying down polling officers 
to sign papers at the point of the gun-it was 
done in J. & K. Tripura, Bengal and many 
other parts ot the country—what specific 
action does the hon. Minister propose to 
take to make elections look fair before the 
people of the country ?

SHRI NITIRAJ SINGH CHAUDHARY: 
Some of the matters were before the Joint 
Cemmittee which was considering amend
ments to the election laws. They have dealt 
with‘them and their report is before the 
House. An appropriate Bill will be moved 
after due consideration.

SHRI JYOTIRMOY BOSU : It is
clear from the Minister’s statement that in 
the existing laws there are enough loopholes 
and the ruling party is taking fullest advan
tage of them. Will Government agree to 
Constitute a parliamentary commission to 
inquire into all the allegations that have 
come from parties and individuals in regard 
to the last poll ? If not, why not ?

SHRI NITIRAJ SINGH CHAUDHARY: 
Government do not find any justification 
for appointment of such a commission.
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PROF. MADAU DANDAVATE : 
lust now the hon. Minister said that there 
were so w  allegations regarding the capture 
of booths againt the Communist Party 
(Marxist). My question is whether it is the 
CPW or the Congress Party or the Socialist 
Party, irrespective of any political party 
which is involved, are they prepared to go 
ilk for a comprehensive enquiry regarding 

^ ;^ :a a e g a t& n $  ?■'. ■■.
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Thcrc were allegations of seizure of boosts 
during thetost i»«i*terri» poll- Thereafter ' 
; adequate steps wew taken to .ee such

seizures were not repeated.

SHRI ATAL BIHARI VAJPAYEE : 
Even then they were repeated.

SHRI JYOTIRMOY BOSU ; Why are 
you not allowing a parliamentary commis
sion to enquire into this serious allegation ?

SHRI PR1YA RAN JAN DAS MUNSI: 
After the recent elections, how many com
plaints have been lodged in different courts, 
particularly from West Bangal ?

SHRI NITIRAJ SINGH CHAUDHARY: 
Figures from West Bengal have not yet 
reached us. Therefore I cannot give that 
information.
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•ft p;«r arwwr
$  % % 3 n t fa*rr «nr i . . «rw
8 r ^  ?T9n̂ r
m  srw % «rr f a  $  ^ r  ?r«rw ¥ r  fw t
f^faiT \ ^  wt *$m
f r m \  * r f f^  1 1  ^  f f t f ^  f r̂nT \ %m  *r 
^ r r ^ ^ « r r  ^  f a  «tf ^ < ^ 1 : 

?i$f fa«nr ^  t o |  i ^  t

iT ^  oY v fr w i  ^  . .

m m  v $ m :  ^
w v t  *rH ^f^r t o  i
■;.



$ Oral Answer* CHAITRA 2 t  1894 (SAKA) Oral Answers 10
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MR. SPEAKER : No, I am not allo
wing.

Indian Industrial Exhibition at Lagos

*342. SHRI JAGANNATH MISHRA: 
Will the Minister of FOREIGN TRADE 
be pleased to state:

(a) whether an Indian Industrial 
Exhibition was held recently at Lagos, 
Nigeria;

(b) what were its special features; and

(c) whether Government are contem
plating to hold such exhibitions elsewhere 
this year ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FORIGN TRADE (SHRI 
A. C. GERGE)' (a)Yes, Sir. The Exhibition 
was held at Lagos during March 2—22, 1972.

(b) The Exhibit ion projected India’s 
export potential and the vast strides made 
in the industrial field since independence.

(c) Yes, Sir. Exclusive Indian Exhibi
tions are proposed to be organised during 
1972-73 at Tanzania, Uganda, Singapore, 
Malaysia, Kuwait and Fiji.

SHRI JAGANNATH MISHRA: Nor
mally Indian Industrial exhibitions are orga
nised in foreign countries to seek markets 
for Indian commodities and also to earn 
foreign exchange.

I would like to know from the Minister 
to what extent this exhibition in Lagos 
was able to fulfil this cherished desire ?

SHRI A. C. GEORGE: As a reault of 
thfe exhibition and the presence of the

representatives of various Indian firms 
engaged in the industrial sector, substantial 
business was booked on the spot for pro
ducts like buses, truck, fire-trucks, jeeps, 
diamond rigs, diesel engines, duplicators, 
public address system, transistors, auto 
parts, electrical goods, sanitaryware, drugs, 
pharmaceuticals, jewellery, etc. The precise, 
amount these orders will come to can be 
worked out only after some time. Right 
now, our own surmise is that it may come 
to Rs. 4 crores.

SHRI JAGANNATH MISHRA: It is 
very encouraging that the Ministry is going 
to organise so many exhibitions in foreign 
countries in 1972-73. which are the countries 
which are going to organise similar exhibi
tions here in our country in 1972-73.

SHRI A.C. GEORGE: This year we 
will be holding the the Third Asian Fair, 
and more than 41 countries have expressed 
their desire and willingness to participate 
in that Fair.

SHRI S. N. MISTRA: May I know 
what facilities are going to be offered to the 
traders and producers who want to go to 
foreign countries to participate in these 
exhibitions ?

SHRI A. C. GEORGE: All facilities of 
travel, foreign exchange and other encoura
gements are given to bona fide exporters 
and traders.

Effect on India of the proposed Common 
European Currency

*343. SHRI S. C. SAMANTA: WU! 
the Minister of FOREIGN TRADE be 
pleased to state the effect on India of the 
steps being taken by the European common 
Market countries to establish a Comment 
European Currency ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE): A proposal to establish 
a full monetary and Customs Union of the 
European Common Market countries by the 
end of the present decade was diseased by 
their Foreign and Finance Ministers in Now- 
fflberl970. But, so far an Agreement appear*
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to have been reached only as regards some 
further harmonisation and coordination of 
policies to be achieved by the end of 1973; 
and, the member countries are not fully 
committed to the monetary union proposal, 
still less to the establishment of a common 
European currency. Accordingly, the ques
tion of the repercussion on our economy 
of the introduction of a common European 
currency does not arise at this stage.

SHRI S. C. SAMANFA: May 1 know 
whether our trade with Cit. Britain and 
other European countries is having any 
change because of the appcarance of this 
ECM ?

SHRI A. C. GFORGL: It was made 
plain that though originally the six countries 
of the Eurocan Common Market thought 
of arriving at a common curicncy arrange
ment, our own information is that it is 
aot materialising m the foreseeable future. 
At many of the conferences differences of 
opinion sprang up among the members, and 
we do not think that such an arrangement 
will come even by the end of this decade.

SHRI S.C. SAMANTA: May I know 
whether India or any other country has 
approached the COM to have some facilities 
etc. ?

SHRI A.C. GEORGE: India has app
roached the European Common market 
countries for various facilities, so that, as a 
developing country, our exports may be 
facilitated.

DR. RANEN SEN: Before its devalua
tion, the U.S. Dollar was the main currency 
which was keeping a sort of parny among 
the currencies of the European countries. 
After the devaluation of the Dollar, what 
has happened in the European markets, and 
what has been the repercussion on Indian 
currcncy, because our Indian currency is 
almost at par with the American Dollar ?

So, I want to know the reaction of the 
minister.

SHRI A. C. GEORGE: Changes in 
these dollar exchange value will definitely 
to some extent affect our export potential.

SHRI B. K. DASCHOWDHtfRY: In 
view of the fact that the basic policy of the 
European Market is to remove all barriers 
amongst that countries who are the origi
nators of the Common Market proposal 

and in view of the fact that they have adopt
ed a particular constitution to expedite this 
process of Common Market tie, it is quite 
clear—there have been so many references 
also— they are trying to have a sort of 
common European currency. 1 would like 
to know what is the basic source of the 
minister’s statement that m the foreseeable 
future, it is not possible to have a common 
European currency. What is the source of 
his infoimation ?

SHRI A. C. GEORGE: In 1967 in the 
conference of the summit meeting of the 
heads of the six member States of the 
European Economic Community a Commi
ssion was set up under the presidentship 
of Mr. Pierre Werner, Finance Minister of 
Luxemburg. Their report was submmitted 
on 25-9-70 and it was discussed on 13-10-70. 
Our information is that sharp differences 
arose between France on the one side and 
Germany and Holland on the other side.

SHRI JYOTIRMOY BOSU: The dollar 
devaluation has also indirectly devalued 
the Indian rupee to the tune of 4 1/2 per 
cent roughly. Is it not a fact that if they 
bring into existence a common European 
currcncy, the rupee will stand devalued to 
the tune of 4 1/2 per cent ?

MR. SPEAKER: Don’t ask hypothe
tical questions.

SHRI JYOTIRMOY BOSU: It hat 
already happened. The Indian rupee has 
been already devalued because the dollar 
was devalued. They have adopted the 
wrong policy of remaining wedded to the 
American dollar. I am sorry I am unable 
to make you understand it.

Trade Agreeniettt with North Korea

*345. SHRI P. GANOADEB: Will
the Minister of FOREIGN TRADE be 
pleased to state:

(a) whether the North Korean trade 
team visited India recently for trade dis
cussions;
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(b) whether any trade protocol for 
1972 ha* been wgned with it, and

(c) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE 
MIN1STERY OF FOREIGN TRADE 
(SHRI A C GEOROE) (a) to (c) A 
statement is laid on the Table of the 
House

btatemmt ^

Trade negotations were held in ]J 
New Delhi between 7th and 21st February,
1972 between the Delegations of India and 
the Democratic People's Repuplic of Korea 
During these discussion’; it was agreed to by 
both sides that the level of trade 1972 should 
be further raised The items of import from 
the D P R K would include magnesia clmlcer, 
basic refractories, anthracitt graphite fluor- 
sar, hops pcppeimmt oil special steel in
cluding High Speed Tool steel carbon 
tool steel, stainless steel etc , India's items 
for export to D P R K  would cover pig 
iron, manganese ore, passenger wagons, 
auto buses, tyres and tubes, various chemi
cals, jute manufatures, paper products, 
cotton textiles, rayon textiles and various 
engineering goods including ball berings, 
wire ropes, etc

SHRI P GANGADEB : Has there 
been any appreciable increase in the two wav 
trade between these two countries and what 
are the items covered by this trade agree
ment ?

SHRI A C GEORGE The mam terms 
covered under the agreement are Imports 
from Noith Korea include machineries, in
cluding machine tools, special steel, basic 
refractories, magnesia clinker, graphite, pep. 
permmt oil, etc Expots from India are tyres 
and tubes, pig iron, cotton textiles, passen
ger wagons, auto buses, various chemicals, 
manganese ore, etc

SHRI P GANGADEB Are private 
rs permitted to trade with North 
and if not, l* there any proposal to 

allow them to do go under this trade agree
ment ?

SHRI A €  GEORGE • At the 
•atfce export is not cancalised, to t it »  the

policy of the Government to progressively 
canalise every thing through the STC

Railway Link between Cuttack and 
Paradip in Orissa

♦346 SHRI ARJUN SETHI WiU 
the Minister of RAILWAYS be pleased to 
state

(a) the progiess of work of construct
ion of Rail link between Cuttack and Para
dip m Orissa ,

(b) whether it is going to be completed 
according to schedule , and

(c) if not, the reasons therefor ?

THE DFPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAH QURESHf (a) An over
all progress of 4S°/ has been achieved on 
the construction of the line upto the end of 
February, 1972

(b) No, Sir

(c) The construction work on the line 
received a set back due to the Cyclone that 
ravaged On»sa last year and the State 
Government's inability to stop irrigation 
canal waters, which has seriously hampered 
progress of work in certain reaches

SHRI ARJAN SETHI In view of the 
delay m the construction work of this branch 
line, may I know whether the Government 
have taken any special measures to finish 
the construction work at an early date ?

SHRI MOHD SHAFI QURESHI The 
target date had to be changed It has now 
been fixed for 1973 We hope that by JTund
1973 we Will be able to complete th* pro
ject

&HRI ARJUN SETHI By what tune 
will *t be opened to traffic ?

SHRI MOHD SHAFI QURESHf . 
Immediately after it is completed.

W tw tk  aft 

f l ^ w V t W l f W  w l  WC
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Statement

The board outlines of the schemes for the electaification of railway routes 
during 1972-73 are as follows:

Nome of electrification Scheme Route Kms Track Kms. Approx. cost (in crores)

1. Virar-Sabarmati 437 1130 Rs 32.06 "
This will link Bombay with Ahmedabad on electric traction.

2. Panskura-Haldia 69 114 Rs. 2.40
This is to serve Haldia Port.

3. Kirandul-Waltair 471 620 Rs. 19.05
This is for moving iron ore from Bailaditla area to Vishakhapatnam Port for 
export of iron ore.

4. Tundla-Delhi 269 730 Rs. 19.72
This will complete verification of trunk route from Howrah to Delhi via Grand 
Chord, Allahabad and Aligarh.

4. Madras-Vijayawada 433 1125 Rs. 31*03
1679 3719

This is part of Madras-Howrah gnd Madras-Delhi trunk routes.

It is exported that Amedabad-Baroda section, forming part of Virar-Sabarmati 
Electrification Scheme and comprising 102 Route Kms. out of a total of 437, would be 
energised during 1972-73.

*ft * *nprr v tf tm  *rjt q>t arnft |  far *>pt 
w  Sr w n  f t  i

Electrification of Indian Railways

♦347. SHRI NIHAR LASKAR: Will 
the Minister of RAILWAYS be plaesed to 
state the broad outlines of the schemes for 
electrification of Railway routes during 
1972-73 ?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAY (SHRI MOHD. 
SHAFI QURESH1)* A statraent is laid on 
he Table of the House.

SHRI NIHAR LASKAR : I think all 
the projects mentioned in the statement are 
continuing projects. If so, I would like to 
know whether there is any likelihood of 
completion of any of these projects during 
J972-73.

SHRI MOHD. SHAH QURESHI: 
These are all continuing projects. Tfcough 
some work would be done during 1972-79,

no project will be fully completed during 
1972-73.

SHRI NIHAR LASKAR : How long 
will it take to complete the Delhi-Tundla 
line?

SdRI MOHD. SHAFI QURBSHI ; 
th a t Hoe wilt be completed by J975-7«.
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SHRI NIHAR LASKAR : Is there any 
scheme to connect by eletric tram main 
routes like Calcutta-Bombay and Bombay- 
Delhi ?

SHRI MOHD. SHAFI QURESHI : 
There is no such scheme at present.

SHRI NAWAL KISHORE SIN HA : 
What prevents the Ministry from electrifying 
or dieselising the Howrah-Delh» route via 
Patna in the near future ?

SHRI MOHD. SHAFI QURESHI : 
It is mainly economic feasibility which 
prompted us to take this line and not the 
line which the hon. Member is referring to.

SHRI R. P. ULAGANAMBI : There 
was a proposal to electrify the route from 
Madras to Arkonam. It is a demand 
pending for a long time. May I know 
whether it is included for the year 1972*73 
and, if not; when it will be taken up ?

SHRI MOHD. SHAFI QURESHI : 
For the time being, only Madras-Vijaya- 
wada section is included. This would cost 
about Rs. 31 crores. The line which the 
hon. Member has mentioned cannot be 
taken up at this stage.

SHRI R P. ULAGANAMBI: If it will 
not be taken up m 1972-73, when will it be 
taken up ? Because, the Minister has assu
red us on the floor of the House that it 
will be taken up. It is a long-standing 
demand.

SHRI MOHD. SHAFI QURESHI : 
This process of electrification is a continu
ing process. Whenever the financial resour
ces and economic feasibility of the area 
warrant such an electrification programme. 
It wiU certainly be taken into consideration.

SHRI K. SURYANARAYANA : The 
central execution office for the Madras* 
Vijayawada section is located at Madras aud 
for the Speedy executin of the work the 
Members of Parliament have represented to 
Government to locate this execution office 
in Vijayawada. Has the Government 
approved that or not; have they agreed to 
the jwrOposal made by Members of parlia
ment to locate this office for the speedy 
execution of the *$adrg#-Vii*yawad» work

at Vijayawada, which is centrally located 
for the Madras.Howrah line ?

S11R1 MOHD. SHAFI QURESHI : It 
is with this view m mind, that it should be 
speedily executed, that the headquarters are 
now being located in Vijayawada.

SHRI A. P. SHARMA : May I know 
whether there will be any reduction in the 
running time of mail and express trains after 
the completion of the Howrah-Delhi mam 
route ?

SHRI MOHD. SHAFI QURESHI : 
Yes; Sir; there will be some reduction in the 
running time.

Parakka Barrage causing Obstruction in 
the flow of River Ganga

*348. SHRI N. E. HORO : Will the 
Minuter of IRRIGATION AND POWER 
be pleased to state :

(a) whether the Farakka Barrage has 
been causing obstruction m the flow of the 
river Ganga which tn term causes floods in 
Bihar area; and

(b) if so, whether Government propose 
to undertake a detailed study of the 
problem ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): (a) and 
(b). The Farakka Barrage is only a diver
sion structure. During floods all its gates 
are kept open and as such it does not ob> 
struct the flow.

SHRI N. E. HORO: The Farakka 
Barrage is far down the Ganges and there 
seems to be a construtional defect in it. It 
causes annual floods in Bihar. Therefore* 
will the hon. Minister get it examined by 
the Central Water and Power Commission 
so that the floods are controlled ?

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L RAO) : As my 
colleague has said, the Farakka Barrage 
does not cause any kind of obstruction or 
floods in Bihar and also fn Bengal. Any- 

ft*  opwitioa of this wilt come ttwiff
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the Ganga Flood Control Board which is 
going to be set up shortly.

SHRI NAWAL KISHORE SIN HA : 
May I know whether the Irrigation Ministry 
of the Government of Bihar has drawn the 
attention of the Irrigation Ministry here to 
the impression which is gathering ground in 
Bihar that the commissioning of Farakka 
Barrage is responsible for recent annual 
floodsjn the State ?

DR. K. L. RAO : Yes, Sir; the Irriga
tion Minister or Bihar has orally mentioned 
to me about this, but it is not based on any 
facts, in fact, the Farakka Barrage does 
cause any kind of an obstruction. Even 
in the last year when we had the largest 
amount of floods in the Ganga at Farakka, 
about 25 lakh cusecs of water flowing down 
the difference of the level between upstream 
and down-stream was of the oider of about 
three inches only. Therefore, the statement 
that the Farakka Barrage causes any kind 
of floods in Bihar is not founded on facts. *

SHRI 1NDRAJIT GUPTA : May I
know whether the hon. Minister ha* satisfied 
himself that there is not going to ba on any 
account any diversion of Ganga watersover 
and above Farakka Barrage which may 
adversely affect the original scheme of 
releasing 40,000 cusecs of water into the 
Hooghly river which was the original pur
pose so that the port of Calcutta might be 
saved ?

DR. K. L. RAO : Yes, Sir. No water 
will be diverted affecting in any way the 
water flow that has been planned for the 
Farakka Barrage. There are many months 
when there will be more flow and in some 
lean months, it will be less. This is being 
laid down as per sanctioned project will be 
operand in accordance with the sanctioned 
schedule.

aft W *  W
% % wkht *rrfpn f a  fow ft

Um  *  wsrwrforcr * n f ^  
m  f m  'fncwr *rt*

Barrage has nothing to do with the increase 
in flood waters there

DR. RANEN SEN : Is it known to the 
hon. Minister that hydro-physicists, that is 
persons who are experts in river irrigation 
floods and other things, have opined that 
because of the construction of dams on the 
the upoer reaches of Ganges, namely, the 
Ghaghar dam and other dams, there is 
paucity of water near the Farakka Barrage 
so much so that the Hoogly river will not 
get any water at all and East Bengal rivers 
are drying up for lack of water ?

DR. K. L. RAO : That is incorrect. 
The construction of any dam does not 
dimmish the water to a limit which will 
affect the Fatakka Barrage project, I would 
submit to ihe hon. Member not to bring in 
Bangladesh into ihis. question. It is a sepa
rate country and we have got to deal with 
it separately.

SHRI JYOriRMOY BOSU ; The hon. 
Minister has just now stated that in all the 
months of the year, there will not be a 
delivery of 40,000 cusecs of water. Let him 
kindly tell us what will be the lowest and 
which are the months during which the flow 
of water will come down.

DR. K. L. RAO : As I submitted, 
the Farakka Barrage will be operated in 
accordance with the sanctioned project. 
When the project is sanctioned, an amount 
of water flow is laid down for each month. 
That will be the operational schedule. As 
I submitted earlier, in most of the months 
of the year, 40,000 cusecs will be flowing 
down except in lean months when the flow 
will be reduced. For this also, a schedule 
is laid down. The schedule goes on varying 
from 40,000 cusecs and the operations will 
be according to the schedule.

Formulation of National Water Policy

*349. SHRI ANNASAHEB GQT- 
KHINDE : Will the Minister of IRRIGA
TION AND POWER be pleased to state ;

DR. K. L. RAO : As I k*v* already (a) whether his Ministry U
submitted, this Barrage lias nothing to do of enunciating a  National Water raiey;
with floods in the river, th e  Famiftfca and
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(b) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): (a) and
(b). A statement giving the requisite in
formation is laid on the Table of the 
House.

Statement

(a) Yes. Sir.

(b) With the growing importance of 
water in agricultural and economic develop
ment, need is being increasingly felt for 
planning and developing water resources 
with a regional and national perspective, in 
place of prevailing restricted concept of use 
by basin States. The various aspects of 
the new approch, including legal •considera
tions, are being studied.

SHRI ANNASAHEB GOTKH1NDE: 
Is the Government going to treat water as 
a national resource not belonging to any 
State and act in a manner of having natio
nal control over it ? Secondly, so long as 
the Inter-State Water Disputes Act, 1956, 
remains, on the Statute book, I want to 
know how is the Government going to 
prevent the possibility of getting involved 
into the Supreme Court and tribunals over 
local short-sighted disputes.

THE MINISTER OF IRRIGATION 
AND POWER (DR. K.L- RAO): That is 
exactly the idea. The present idea is to 
enunciate a national water policy because 
water is getting more and more scarce not 
only in this country but all over the world, 
and it has become very necessary to regulate 
its use in the best interests of the nation, 
therefore, we are now thinking of framing 
a national policy after making studies and 
Consulting the concerned persons.

SHRI ANNASAHEB GOTKHINDE: 
The part of the question regarding Inter- 
State Water Dispntes Act being on the 
Statute Book has not been answered. (In- 
terrpu tion)

My second question is this. Will the 
Minister let know the common guideli
ne# in the field of water management and 
waterdevelopment ?

DR. K. L. RAO: Naturally the Inter- 
State Water Disputes Act will be conse
quentially amended when we declare th«J 
national water policy that water belongs to 
the nation.

As regards guidelines, to explain the 
whole thing will take a long time of the 
House. I do not want to take much time 
of the House. The main guideline will be 
that every effort will be made to supply 
water to the various parts of the country 
irrespective of the fact whether river passes 
through or not. Secondly, various preferen
tial uses of the water and also measures for 
prevention of water pollution will be 
enunciated.

SHRI P. VENKATASUBBAIAH: In 
order to implement this national water 
policy, may I know whether Government 
propose to call for a Chief Minister's Con
ference in order to obiate the difficulties 
that come in the way when water resources 
are to be used on a national level, not 
confining to regional or parochial levels.

DR. K. L. RAO: Naturally, Chief 
Ministers, being very important persons, 
will be consulted.

SHRI M. SATYANARAYANA RAO: I 
would like to know whether there is any pro
posal to link the Ganga with the Cauvery 
and if so, the estimated cost of it and when 
it is going to commence.

MR. SPEAKER: He can send a separate 
no;ice for this question. The hon. Mem* 
ber should try to be relevant.

Next Question.

Coal Despatches

*390. SHRI P, M, MEHTA: WiU the 
Minister of RAILWAYS be pleased to 
state:

(a) whether die Governor of Gujarat 
had seat a telegram to m £  urging hi* 
personal intervention to step up coal 
despatches to the State; and

if so, his reactio®theretot
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI

* MOHD. SHAFI QURESHI) : (a) and (b). 
A statement is laid on the Table of the 
Sabha.

Statement

Since June 1971 two letters and three 
telegrams were received from the Gov eraor 
of Gujarat addressed to the Minister for 
Railways mentioning about the difficulties 
faced by the industries in Gujarat about 
movement of coal. On receipt of these 
communications, necessary action was taken 
to step up coal loading to Gujarat further.

2. Movement of coal to the industries 
in Gujarat had been better in 1971-72 and 
improved considerably during November
1971 to February 1972 movement during 
which was better than that during the 
corresponding period of previous two years. 
Movement to textile mills and ginning 
industries was also more than that during 
the corresponding period of previous two 
years.

3. Though the level of loading this 
year had been more, the percentage complia
nce of demand was less due to sudden very 
heavy increase in sponsored demands. This 
matter has been taken up with the sponsoring 
authorities concerned to confine their spon
sorship to the minimum genuine demands 
of the industries.

4. All out efforts continue to be made 
by the Railways to step up the loading 
further.

SHRI P. M. MEHTA : According to 
the statement, the Governor of Gujarat sent 
not only one telegram but three telegrams 
and two letters about the difficulties faced 
by the industry in Gujarat about the move
ment of coal. Keeping this in view, may 
I know from the hon. Minister what was 
the total requirement of coal wagons for 
Hie period of three months, from January
1972 to March *1972, and what is the per
centage of shortfall in the Supply of coal 
wagons ?

SHRI MOHD. SHAFI QURESHI : 
Actually the loading in t97i-72 has been 
much more as compared to 1070-71* It Is 
the highly inflated sponsored demands that 
has put us ifi difficulties. In 1969-70, the

demand of coal for all the industries in 
Gujarat was 22,016 wagons. It has now 
inflated to 40,628 without any increase in 
the industry itself. The consumption of 
coal has been shown as very high. This 
has put us in difficulties. This matter has 
been taken up with the Government of 
Gujarat, and the entire matter is being 
looked into so that highly inflated sponsored 
demands are not put on the Railways. 
Every effort is being made to see that the 
entire demand of the Gujarat State is met.

SHRI P. M. MEHTA : My question 
was; what was the total requirement for the 
period, January to March 1972 and what is 
the actual short-fall and the precentage of 
supply ? That was my question.

SHRI MOHD. SHAFI QURESHI:
The average per-month loading in 1970-71 
was 7339 wagons and now the average 
loading in 1971-72 per month was 8139.
The hon. Member may multiply it by three 
and he will get the supply for three months.

SHRI P M. MEHTA : I don’t want to 
multiply. I simply wanted the total require
ments of wagons and the percentage of the 
shortfall.

MR. SPEAKER : He has given year- 
wise figures.

SHRI P. M. MEHTA : What Is the , 
percentage of the shortfall according to the 
requirements ?

SHRI MOHD. SHAFI QURESHI:
I want to make one point very clear. It 
is the question of how much is being 
sponsored by Gujarat Government. What 
has happend is that because of the shortage 
of wagons supply, the demands have been 
highly inflated. Whatever the demands that 
were sponsored by the Gujarat Government 
we have not been able to meet them fully 
and compared to 1970-71 we have flven 
them more deliveries and more wagon 
allotments in 1971-72.

SHRI P. M. MEHTA : In the answer 
to my first question, he has not given the 
proper reply. Anyhow, I put m  second 
question.

i
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MR. SPEAKER : I disapprove of this 
practice. You keep on listening and then 
you again improve upon the first question 
and say. . .

SHRI P. M. MEHTA : I will not 
touch upon the first question. I will now 
put my second question.

May I know from the Minister whether 
the Railway authorities aie aware of the 
fact that textile industry, power houses and 
small and medium scale industries are 
facing acute shortage of coal which will 
ultimately result m large scale unemploy
ment ?

MR. SPEAKER : He has to supply 
only wagons.

SHRI P. M. MEHTA : What steps are 
being taken to meet that situation ?

SHRI MOHD. SHAFI QURESHI : I 
have stated that in a meeting with the 
Government of Gujarat, it was agreed by 
the Government of Gujarat also that there 
have been highly inflated demands so far 
as wagons are concerned. Now every 
effort is being made to meet the legitimate 
demands of the textile industry in Gujarat.

SHRI P. M. MEHTA : What about 
power house ?

SHRt MOHt>, SHAFI QURESHI : 
Power house also.

SHRI K. S. CHAVDA : ls it a fact 
that in some cases allotment orders were 
given but the wagons were not there and 
when wagons were there, the allotment 
orders were not given. If so, may I know 
what action the Government has taken 
against the defaulting officers ?

SHRI MOHD. SHAFI QURESHI; 
This is not a fact.

SHRI MAHARAJ SINGH: May 1
know from the hon. Minister whether the 
coal mines, both in public and private 
sectors, carty huge «tock of coal sad Stay 
bum it for internal combustion du* to 
shortage of wagons ?

SHRI MOHD. SHAFI QURESHI : 
There was 9 million tonnes, now it has 
come to 7 million tonnes which is roughly 
the stocks these collieries carry normally.

Anoint spent on Seul Project la 
Himachal Pradesh

*361. SHRI VIKRAM MAHAJAN : 
Will the Minister of IRRIGATION AND 
POWER be pleased to state :

(a) how much amount till February 
1972, has been spent on the Seul project, 
Himachal Pradesh, and how much of it has 
been spent on the administration:

(b) the total cost of the project; and

(c) the progress made on the project 
so far ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : (a) to
(c). A statement giving the requisite in- 
formation is laid on the Table of the 
House.

STATEMENT

(a) About Rs. 6.81 crores would have 
been spent on the Baira Siul Hydro Electric 
Project by March, 1972. Of this, the amount 
spent on administrtion is about Rs. 0.13 
crores.

(b) The reused estimateJ cost of the 
project is Rs. 40.59 crores.

(c) The work on the land acquisition 
has been completed. The necessary explo
ratory work for locating the dam has been 
done. The road for project site has been 
completed. Pre-construction surveys are 
in progress. The Power House Residential 
Colony (about 50 residential quarters) has 
been completed. Arrangements for con
struction power have been completed. 
Contracts for tunnel, penstocks me, have 
been awarded. Tenders for the construction 
of Power House and civil works for pen- 
ttcfcks have bam Motived* The face excava
tion o f  the tunnel tfear die singe abaft and 
has beeft taken up. Orders for the »enera-

unite hlfve been placed with M/s Bharat 
$Naw Electricals India IM „  Ifeutdwar*
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The first unit is expected to be commis
sioned in January, 1975.

SHRI VIKRAM MAHAJAN : My 
qnestion was: how much amount till Feb
ruary 1972, has been spent on the Seul 
project, Hemacha! Pradesh, and how much 
of it has been spant on the administration. 
The answer given is that about Rs. 6.81 
crores would have been spent.

My submission is that the answer has 
been deliberately withheld because they have 
not been able to spend the amount which 
was ear-marked for this particular year and 
this is deliberately done by the administrator 
bscause they want to extend 'he whole thing 
so that they can continue for a long period 
and like several other project this is also 
delayed. So, this time should not be included 
in my time for asking supplementary question, 
because, I am only asking for certain in
formation which they have not given. I want 
to know what has actually been spent 
so for. What is it that has actually been 
th's project so for ? I do not want to hear 
a’) i tt what would have been spent.

THE MINISTER OF IRRIGATION 
AND POWER (DR- K. L. RAO) : J am 
afraid the hon. member is going too much 
into a slmp'j sort of question: it is a nutter 
where the latest figures upto March end 
could not be made available. Some of 
these were nit rca-lily available. Thsy had 
to come from the Accountant-General. 
The Figure was msntioneJ, saying, approxi
mately Rs. 6 8 crores. Thit is what is 
mentioned. It is a .simple answer. We are 
certainly anxirvj? that project tt completed 
in time. We have fixed the date as 
January, 1975.

$HR1 VIKRAM MAHAJAN: They
have been able t» give the exact amount 
spent on administration. But what is the 
amount on development project ? That they 
have not given. In any case, I need n?t go 
inla that just now. I asked as to how 
mud* work was done on the project. The 
said, roads in project site have been 
completed, My information is that no 
bridge or road which can carry hsavy 
machinery has been completed.

m .  K. b . RAO ; The I m  Member 
has got too .much tofiwanatfaa m i  wroqf

information and incorrect information on 
the subject. This road has been lain tn 
consultation with the Himachal Pradesh 
Government itself. Anyhow, I promise the 
hon. Member that this project will comple
ted by January, 1975.

SHRI VIKRAM MAHAJAN: My 
first question has not been answerd.

MR. SPEAKER: Please spate the Spea
ker f Kindly sit down. If I allow you 
and if 1 go out of the way in your case I 
wjjl have to do the same in case of other 
hon. Members also. Oieerwise you could 
ask any number of questions. But there 
is this difficulty. Mr. Kachwai gets up. 
Next question.

* « tv) v> j ’*
w z m i

♦352. «iV gv* to  vg*ur : **rr
*T’=rt q? arai% vf ftt w r  fv :

(v) fm irnGtor tv* *r 
f«rsrr»r ('rw fe smpfi
cr«rr srrsFff «tft 3rt«rr ?’v ?R?t
vpN tt srp arfav

0&) tw rv  v*-
vt vnfw. % «TTfcsrf*rv

fc*rr 5tt

(n) |f, ?r> ssr srevn:
w r sfafaRT |  ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No, Sir.

(b) and (c). Do not arise,

fv vt v ft $ *§?r «mgrr 
t  w  fv fa* n

% vt*«t
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a w n f c g t  « v  t  f t
s r ^  f t  * *

^ i ?

Sft *£«?* ^  ? V *TTf**.
S f* STTt?S « fK  STOPS <TT sft 3CTS*?t
*m  **?r t  n5P sforro f t  ifpr ^  f t  
*r*r fa*rr ^rrerr 11  frrcrer * ro

t  «r? * * m  *M t wnprt *t
W& fe^T 3TWT |  mfa f*rft TT *ft 3T§<T
sfftu *r crt i

SHRI INDRAJIT UUPrA It is n>t 
about inspeuo s o i’v, it is about all 
permanent way staff gangmen, etc

«ft ffW  «r 3r$r w n »rrf^r
^■^ti |  srta f  sr*T qrr i*f 5r

v r  f t  w r * #  cr«rr srk f t  
agfarcft *r *prat srtt 11 ^ r f t  

arf?r srfa* |  i *sr fan ?̂r f t  ajarR'- 
f t  6?TFf *t frr ^tri ^ T R  ^  

3TTO«W 5f$ f<fT 3 ? | tfrTT
fc*n r̂itT <rrfa ar^ &*. ^  & vtr- 
*frc 3ft ^  *  37tt «Tf r̂ |
s s  f t  wth % x*^r ft* tt^ct

*ft s rq ;?

MR SPJLAKFR It is a suggestion for 
for action

$*"* w t  **** *r anarar 

*rro 3ft f t  **r ?re$ s w  *rct

I  ?

W #  *$t*s sfr srnsfcft anr ^ r
f t  ttw w  ^  w  ¥w*nr*sr 3  »

«ft **«# f * * i C t  *Nt*«1r' w$ grr% 
* w w * t f  * t f r ,  r i s f t  
*$$%  <t **&%£

t 1

hwwt v f m  *r$ 51^  *r«rcj, 
Srf%* f  1 ? r q  ^t v r  wi% 11

Assistance to Kerala Government for 
finding Rubber Market

*354 SHRI M M JOSEPH WiU 
the Minister of FOREIGN TRADE be 
pleased to state

(a) whether the Kerala State Govern
ment ha\e asked for the assistance of State 
Trading Coporation in finding markets for 
the sale of Rubber procured by the State 
Government agencies, and

(b) if so the steps taken by Govern
ment m providing the necessary assistance 
m this regard /

1HF DEPUTY MINISTER IN THE 
MINISTRY OF FORLIGN TRADE 
(SHRI A C GEORGF) (a) and (b) A 
statement is laid on the Table of the House

Statement

The Kerala State Government requested the 
State Trading Coiporation for passing on to 
Kerala State Cooperative Marketing Fede
ration part of the orders placed on the 
S T C by the manufacturers or to lift the 
rubber stocks with the Federation The 
State Trading Corporation has accordingly 
issued instructions to its Branch Office at 
Madras to ascertain (he quantity and grade 
of law rubbber so far procu ed by the State 
Government Agency and to give necessary 
assistance to offer these stocks to the tyre 
and non tyre manufacturer*

SHRI M M JOSFPH May I know 
how much amount has been sanctioned and 
out of it how much has already been given 
to the Government of Kerala ?

SHRI A C GEORGE Last October, 
when there was a glut in the rubber market, 
the Kerala Government had approached the 
Central Government for a soft loan so 
that the Kerala Government themselves 
may go in for purchase operation. The 
Central Government sanctioned a soft loan 
of R*. 2 S crore*> out of which two instal
ments of Rs 50 lakhs each have been given 
up to date
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SHRI M. M. JOSEPH: May I know 
whether there is any substantial increase in 
the price ?

SHRI A. C. GEORGE: The entry of 
the Kerala Government machinery into the 
purchase operations had a very salutary 
effect and our information is that the open 
market prices are coming up almost the 
level of the statutory prices.

SHRi VAYALAR RAVI: May I know 
whether the Kerala Government have 
requested the Central Government for re
leasing the rest of the amount sanctioned 
to them ?

SHRI A. C. GEORGE: In reply to an 
earlier question, I said that we had given 
them Rs. 1 crore, and till today our infor
mation is that the Kerala Government have 
purchased 627 tonnes, and the expenditure 
incurred is about Rs. 37 lakhs. So, there 
are still Rs. 63 lakhs at their disposal, and 
only when that amount is spent, they have 
a right to approach the Centre for the next 
instalment.

Supply of Railway Wagons to Ceylon

*355. SHRI NAWAL KISHORE
SHARMA: Will the Minister of FOREIGN 
TRADE be pleased to state:

(a) whether a Ceylonese delegation 
visited India recently for the supply of 
railway wagons to Ceylon;

(b) if so, the number and types of 
wagons to be supplied to Ceylon;

(c) the time by which these wagons 
will be supplied; and

)
(d) whether the payment will be made 

in Indian rupee or in foreign exchange

THE DEPUTY MINISTER IN THE 
' MINISTRY OF FOREIGN TRADE (SHRI 

A. C. GEORGE): (a) to (d). A delegation 
beaded by the General Manager, Ceylon 
Government Railways visiied India in 
March, 1972, It showed interest in 

\ the purchese of passenger coaches of 6 to 7 
' types. However, no firm order has so 

far been placed.

SHRI NAWAL KISHORE SHARMA : 
The Engineering Exports Promotion Coun
cil has fixed targets for the export of 
wagons and also the foreign exchange to 
be earned thereby. May I know whether 
those targets are going to be fulfilled by the 
end of this Plan ?

SHRI A. C. GEORGE : Our export 
earnings from wagons are going up, and in 
2971-72, up to January, our earnings have 
been to the tune of nearly Rs. 6 crores. 
But this year, we were able to capture a 
very sizable export order, and the Projects 
and Equipment Corporation has an order 
for 3600 wagons from Yugoslavia valued at 
Rs. 36 crorcs. We hope that in 1972-73 our 
earnings from wagon exports will be Rs. 68 
crores and in 1973-74 it would be about 
Rs. 84 crores.

SHRI NAWAL KISHORE SHARMA : 
May r know whether the much-publicised 
deal with Soviet Russia for wagons is going 
to materialise ?

MR. SPEAKER : The main question 
relates to Ceylon, but the hon. Member is 
asking about Soviet Russia. He has missed 
his chance. Now, the Question Hour is 
over.

WRITTEN ANSWERS TO QUESTIONS

Better Working Conditions for 
Statioi Masters

*344. SHRI RAJDEO SINGH : Will 
the Minister of RAILWAYS be pleased to 
refer to the reply given to Starred Question 

No. 483 on the 9th Dice/nbsr, 1969 regarding 
the resolution passed by the All India Station 
Masters’ Association and state :

(a) whether the assurances given there
in have since been fulfilled and, if so, the 
steps taken by Gavernmsnt in this regard; 
and

(b) whether the case of Station Masters 
has been placed before the Pay Commission 
and if so, the broad oullines thereof ?

THE MINISTER OP RAILWAYS 
(SHRI K. HANUMANTHAIYA) : <4 A 
statement showing the present position Of




